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PAPERS LAID ON THE TABLE

GOVT. REVIEW ON WORKING AND
ANNUAL RLPORT OF NEYVELI
LIGNITE CORPORATION LTD.

THE MINISTER OF STATE IN TIIE
MINISTRY OF STEEL AND MINLS
(SHR1 SHAHNAWAZ KHAN): 1 beg
to lay on the table a copy each of
the following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the
working of the Neyveli lgnite
Corporation Limited, for the
year 1969-70.

(i) Annual Report of the Neyveli
Lignite Corporation Limited, for
the year 1969-70, along with the
Aydited Accounts and the com-
ments of the Comptroller and
Auditor General thereon. [Pluaced

in Library. See No LT-427/71]

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT, 1955

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

JYAISTHA 27, 1893 (SAKA)
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SHER SINGH): I beg to lay on the
Table a copy each of the following Notifica«
tions (Hindi and English versions) under
sub-section (6) of section 3 of the Essential
Commodities Act, 1955 :—

(1) G. S. R, 777 published in Gazette
of India dated the 25th May, 1971
rescinding Notification Nos. Q.
S. R. %918 and G. S. R. 919 dated
the 10th June, 1966,

(2) G. S. R, 778 published in Gazetto
of India dated the 25th May, 1971
rescinding Notification No. G.
8. R, 921 dated the 10th June,1966.

(3) G.S R. 779 published in Garette
of India dated the 25th May,
1971 rowcinding Notfication No.
G. S. R, 1736 dated the 13th
November, 1967.

(9 G. S R. 780 published in Gazatte
of India dated the 25th May, 1971
rescinding  Notification Nos. G.
S. R 999 dated the 18th April,
1969, GG S. R. 1000 dated the 19th
Apri, 1969, G.S. R. 1835 dated
the 29th July, 1969, G. S. R, 265
dated the 20th  February, 1970 and
G. S. R, 66 dated the 8th January,
1971.

(5) G.S R 781 published in Gazette
of India dated the 25th May, 1971
rescinding the Sugar (Restriction
on Movement) Order, 1970
published in Notification No. G,
S. R. 1048 dated the 22nd July,
1970. [Placed in Library. See
No. LT—428/71|
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K KHADIL-
KAR) : Sir, if you will direct me ] will
certainly give it.

MR. SPEAKER : Yes, later on.

SHRI BIRENDER SINGH RAO
(Mahendragarh) : Sir, 1 want to point out......

MR. SPEAKER : This cannot be taken
up in this House, It should be done m
my chamber,

SHRI BIRENDER SINGH RAO :1 do
pot know how Shri Bhushan is always
Jucky.

MR. SPEAKER : He cannot raise it
here,
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STATUTORY RESOLUTION RE.
MAINTENANCE OF INTERNAL
SICURITY ORDINANCE AND
MAINTENANCE OF INTERNAL
SECURITY BILL—Contd

MR. SPEAKER : The House will now
take op further consideration of the Main
tepance of Internal Security Bill. Shri
Murasoli Maran will continue his Speech...
1 find he is not present here.

SHRI. S. M. BANERJEE (Kanpur) : Sir,
yesterday whem you were not present here
we made a fequest that the time for this
Bill should be increased. We wanted seven
thours for generai discussion and two hours
fox the rest of the stages,

MR, SPEAKER : This was decided by
the Basiness Advisory Commitiee &ud laier
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Maintmncc of Internal 192
Security Bill
SHR1 S. M. BANERIJEE : I san move
& motion that time should be extended to
ten hours,

MR. SPEAKER : No. This was decided
by your ownselves. Balance ss already
two hours more,

SHRI §. M BANELRIJEE : The Business
Adwvisory Committee decided that it should
be given seven hours and you sad
that vou could extend it by one hour
more, iIf nccessary.

MR. SPEAKER : Half an hour or so;
we will make that marginal adjusiment.

DINFN BHATTACHARYYA
Half an hour 1s not enough.

SHRI
(Serampore) :

MR SPEAKER : Do not gel me com-
mitted on this.

o TR ATITNIG : gH AT AT AR
FA &1 g9 fwar s w@r @ i A
zigw Wt A & 7. (swwww)...@w
o &g M EN H afeT W ¥ W
AFA F1NFT av @ § g

oft gw. TS A (fRammET) -
Feqd agzg, &9 §F addr e
st oulfadta &g F wigq! Y gAT 1 qF
#AR=T w1 aa qyag  f5 QY AaT ow
6T FiW T TAARE & FI KT I Q
§ 1 & anwar § a8 9EaT ) W% & o
@ <Y AaEl 7 OF gy fRewe qaaie
FF s M I AN U@
w5 w1 s pead fawifd fas €
aww fearar wEgar g W F gRAS
favaifed) aga & a®d &1 qud get
% N A o DA & Bfwr mw gmfew
it fe afy w1 safer A
g L we wor N TeR fadi



